BEFORE
HON’BLE MR. JUSTICE S.R. SEN
MC(CRP) No. 11 of 2014 in
CRP No. 53 of 2013

20.05.2014

Seen the letter dated 14.05.14 addressed to Registrar
General by Ms B Khriam, Assistant to DC (J), Ri Bhoi District,
Nongpoh.

In the said letter it is mentioned that, she could not
pass any necessary Order/Judgment within the time framed as
fixed by this Court vide order dated 2.04.14 and also has given
certain reasons for not passing the order in time.

Considering the letter referred to above, time is hereby
extended and the Magistrate concerned is directed to dispose of
the matter preferably within 3(three) months from the date of
receipt of this order.

With these observations, extension of time is granted

and this instant Misc. Case stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 3 of 2014

20.05.2014

Heard Mr. AS Siddiqui, the learned counsel for the petitioner
who submits that, due to unavoidable circumstances the petitioner could
not appear before the Court below, as a result the matter was ordered for
exparte. The learned counsel further contended that, against the said
order, an application was moved for vacating the exparte order but the
same was rejected and prayed that necessary order may be passed for
the interest of justice.

On the other hand, Mr. CH Mawlong, the learned counsel
appeared for on behalf of the respondent submits that, the petitioner was
given ample opportunities to contest the case but she has taken the
matter lightly, as a result the Court was compelled to pass the order
exparte.

After hearing the submissions advanced by the learned
counsel for the parties and on going through the impugned order dated
16.12.13 passed by the Judge, District Council, East Khasi
Hills,Shillong, I am of the view that the petitioner should be given one
more chance to contest the suit. Further, in my considered thought,
exparte Judgment is always bad in law until and unless it is beyond
limit.

Since in this instant case, the petitioner has approached the
Court below and subsequently approached this Court praying for
allowing her to contest the suit, therefore, I am of the opinion that she
should be given a chance.

Accordingly, the impugned order dated 16.12.13 is hereby set
aside, however, the petitioner is directed not to ask for adjournment and
to cooperate with the Court on a daily basis.

It is also observed that, in spite of calling for the record from
the Court below but till passing of this order, record has not been placed
before this Court.

Registry is directed to communicate this order to the Judge,
District Council Court, East Khasi Hills, Shillong.

With these observations and directions, this instant petition is

allowed and the matter stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 6 of 2014

20.05.2014

Ms Rashi Paul, the learned counsel for the petitioner is
present.

As per record it appears that, vakalatnama has not yet
been filed by the respondent counsel, however, Ms. L Phanjom,
the learned counsel appeared for on behalf of the respondent and
submits that, notice has been received.

Respondent counsel is directed to file the vakalatnama
and to be present on the next date fixed failing which necessary
order shall be passed.

Later on Mr. T Yangi, the learned counsel for the
respondent appeared and submits that, for proper adjudication of
the case, Lower Court case record is necessary.

Registry is directed to call for the record bearing No.
Money Suit No. 3 (H) 2009.

List this matter after 1(one) week.

JUDGE

V Lyndem



BEFORE
HON’BLE MR. JUSTICE S.R. SEN
CRP No. 58 of 2013

20.05.2014

Heard Ms Rashi Paul, the learned counsel for the
petitioner.

Also heard Ms Y Shylla, the learned counsel for the
respondent No. 2 as well as Ms. L Phanjom, the learned counsel
who appeared for on behalf Mr. T Yangi, the learned counsel for
respondent No. 1.

All the learned counsel submit that this matter may be
posted on 21.05.14.

Prayer is allowed.

List it accordingly as prayed for.

JUDGE

V Lyndem



